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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 36/2025/EZ

In The Matter of:

' '5\> S Ashok Khamri
Pt YR ¥ >
/ \ > \ .
p ,'J N \ ... Applicant
/ > i < \ o
Ly \
:’- Q
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WA WV el e Versus
\\ \ &7 . '
N B £y 7 The Chairman and Managing

e ol Director West Bengal Mineral
Development and Trading

Corporation Limited & Ors.

. Respondents

AFFIDAVIT-IN-OPPOSITION ON BEHALF OF THE RESPONDENT
NUMBERS 07, EXECUTIVE ENGINEER, JHARGARM FLOOD
MANAGEMENT & PLANNING DIVISION, IRRIGATION & WATERWAYS
DIRECTORATE, JHARGRAM DISTRICT.

I, Sri Namit Sarkar, S/o Late Nisith Sarkar, aged 52 years by faith: Hindu
and by occupation-Service, presently posted as Executive Engineer,
Jhargarm Flood Management & Planning Division, Irrigation & Waterways
Directorate, Jhargram District district having office at Ghoradhara, P.O &
District: Jhargram, Pin: 721507, West Bengal do by solemnly affirm and

submit as follows:-
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1. That I am presently posted as the Executive Engineer, Jhargarm Flood
Management & Planning Division, Irrigation & Waterways Directorate,
Jhargram District district having office at Ghoradhara, P.O & District:
Jhargram, Pin: 721507, West Bengal, I am competent to swear and

affirm this affidavit for and on behalf of myself.

2. That this Affidavit-in-Opposition is filed in obedience and compliance
to the Solemn Order dated 03.04.2025 passed by the Hon’ble
National Green Tribunal, Eastern Zone Bench, Kolkata, wherein in
the said Solemn Order in paragraph 12, the Hon’ble Tribunal has

been interalia pleased to direct the respondents to file their counter
affidavits.

3. That I have been advised to deal with those contention and/or
averments made in the said Original application which appear to be
material and relevant for adjudication of the said application and I
further say that the averments and / or contentions which are not

expressly admitted, deemed to have been denied by me.

4. That at the outset it is submitted that certain facts are pertinent to
be stated for the smooth adjudication of the instant original

application.

(i) That as per the West Bengal Sand Mining Policy, 2021 which
has been prepared by the State of West Bengal interlia states
that the West Bengal Mineral Development and Trading
Corporation Limited (WBMDTCL) has been appointed as the
Nodal agency to effectively achieve the objectives of the West
Bengal Sand Mining Policy, 2021.

Photocopy of the West Bengal Sand Mining Policy, 2021 is

annexed herewith and marked with the letter ‘R-1’.
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() That as per Rule 17 (1) of the West Bengal Sand (Mining,
Transportation, Storage and Sale) Rules 2021 the WBMDTCL
has been authorized by the State Government, as the Nodal
agency for monitoring sand mining operations and the powers
of WBMDTCL have been enumerated in Rule 17 (2) of the West

Bengal Sand (Mining, Transportation, Storage and Sale) Rules
2021.

Photocopy of the West Bengal Sand (Mining, Transportation,
Storage and Sale) Rules 2021 is annexed herewith and marked
with the letter ‘R-2".

S. That with regard to the statements made in paragraphs 1 to 4, of the
original application are matters of record and this deponent does not

comment on the same.

6. That with regard to the statements made in paragraphs 5 (a) (b), (c)
& (€) (g) (h) (i) of the original application it is stated that the same are
matters of record and connected with the working of the respondent
number 1 i.e the WBMDTCL and this deponent does not comment

on the same.

7. That with regard to the statements made in paragraph 5 (d) of the
original application it is stated the vide letter dated 25.11.2024 a
meeting of the District Level Sand Comiittee headed by the District
Magistrate & Collector Jhargarm was held regarding feasibility
report of 8 (Eight) sand blocks in presence of other officials from
various departments including the Executive Engineer, Irrigation &

Waterways department, Jhargram in which this deponent was

present.
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Photocopy of the minutes of the meeting held on 25.11.2024 chaired
by the District Magistrate & Collector, Jhargram is annexed herewith
and marked with the letter ‘R-3'.

+ That with regard to the statements made in paragraph 5 (f) of the
original application it is stated that the same is matter of fact and
this deponent does not comment on the same and it is also stated
that in case of any violation the same as per Rule 28 of the West
Bengal Sand (Mining, Transportation, Storage and Sale) Rules 2021
Penalty for contravention will be levied and as per Rule 29 of the
West Bengal Sand (Mining, Transportation, Storage and Sale) Rules

2021 prosecutions will be filed by the District Level Sand Committee
or State Level Sand Committee.

9. That with regard to the statements made in paragraph 5 (i) of the
original application it is stated the same relates to the respondent

number 1, and as such this deponent does not comment on the

same.

10. That with regard to the statements made in paragraph 5 (k) of
the original application it is stated that this deponent states that the
respondent number 1, WBMDTCL may clarify on this issue as it

relates to the said respondent.

11. That with regard to the statements made in paragraphs 5 (1)(m)
(n) of the original application this deponent does not comment on the

same.

12. That with regard to the statements made in Ground 6 (i), (ii) of
the original application it is stated that the applicant has basically
challenged the specific Rules and this deponent does not comment

on the same.
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13. That on the basis of requisition by the WBMDTCL vigeslcticn
dated 04.10.2024 the Additional District Magistrate (LR) & D. L. & L.
R. 0, Jhargram had informed other officials for joint inspection of
proposed sand blocks situated at Sankrail, Binpur-I, Gopiballavpur -
I & Gopiballavpur-II & Nayagram development block and accordingly
the said joint inspection had been held on 28.10.2024 in which this
deponent also participated.

That as per Rule 9 of the West Bengal Sand (Mining, Transportation,
Storage and Sale) Rules 2021, no sand mining/dredging shall be
carried out within a distance of two km og a barrage axis or dam on
a river unless otherwise permitted by the concerned Executive

Engineer.

Photocopies of letters dated 04.10.2024 and 28.10.2024 are

collectively annexed herewith and marked with the letter ‘R-4’.

14. That with regard to the statements made in Ground 6 (iii) of the
original application it is stated does not specifically relate to this

deponent and does not comment on the same.

15. That with regard to the statements made in Ground 6 (v) to (vii)

of the original application the same are denied.

16. That with regard to the statements made in Ground 6 (viii) of

the original application it is stated the same is a matter of fact.

17. That with regard to the statements made in Ground 6 (ix) to (xii)

of the original application the same are denied and disputed.

18. That with regard to the statements made in paragraphs 8 & 9 of
the original application it is stated that the same relates to working

of the respondent number 1 and hence their response in this regard
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19. That this deponent craves leave of the Hon'ble Tribunal to file

any additional/supplementary affidavit as may be required to be

filed for the smooth adjudication of the instant original application.

20. That it is most respectfully prayed that this Hon’ble Tribunal

may kindly be pleased to pass necessary Order/Orders as is deemed
fit for the ends of justice and that the deponent has high regard to
the Order/Orders as passed by this Hon’ble Tribunal.

a9 o
Identified by me N onﬂ\ﬁﬂ‘
s R —F Deponent
=4 Aol Executive Engieer (1 & W Dts)
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VERIFICATION:

I, the deponent within named, do hereby verify and declare that the
statements made in the aforesaid paragraphs are true and correct to the
best of my knowledge and information as available with the office of the D.
L. & L.R.O Jhargarm and I believe that nothing material has been concealed

there from.

/y/’J Verified at Kolkata on the 3 Day of May, 2025.

Identified by me A \f

5{ , ) ’ Deponent
%ﬁf{’d% Executive Engneer (18 W Dts)

0 3. 0657 2008 Jhammm Flood W
State of West Bengal
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PART L.—Orders and Notifications by the Governor of West Bengal, the High Court, Government Treasury, etc.

GOVERNMENT OF WEST BENGAL
DEPARTMENT OF INDUSTRY, COMMERCE & ENTERPRISES

Mines Branch
NOTIFICATION

No. 284-ICE/O/MIN/GEN-MIS/02/2021.—30th July, 2021.—Whereas, the Government of West Bengal has becn
considering the importance of framing a Sand Mining Policy for the State of West Bengal to improve the eftectiveness of
monitoring of mining and transportation of sand and to ensure the extraction is carried out in scientific, environmentally

sustainable and socially responsible manner ;

Whereas, to prevent damage 1o the riverine ecclogy and to protect black marketing and hoarding of sand, the
Government of West Bengal through its Cabinet Mecting held on 22nd July, 2021 has decided to bring a new Sand Mining
Policy, 2021 for the State of West Bengal ;

Now, therefore, the Governor in the interest of the public service, is pleased to hereby publish the Sand Mining Policy,

2021 for the State of West Bengal as given in the Schedule hereto annexed for information of all persons in good faith.

The Schedule
The West Bengal Sand Mining Policy, 2021

. Introduction
11, Anicles 39(B) of the Indian Constitution (Directive Principles of State Policy) states that the natural
resources of thecommunity haveto be distributed so as to sub-serve the common good of the community.
Natural resources are legally owned by the State. The State should ensure equitable, sustainable and

affordable distribution of natural resources.

Sand, a natural resource, 15d minor mineral as defined under S 3(e) of the Mines and Minerals
(Development and Regulation) Act, 1957 (" MMDR Act"). Under the MMDR Act, the legal and

admimslralivfcm“f"' overminorminerals vests withthe State Government, which has the powers to make

rules to govern minor minerals
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13 Currently haphazard sand mining has led to severe environmental degradation. The current system is
PrONE 1o rofit-maximization and concern for the environment and the ecology gets relegated

14 Thispolicy aims 1o address the issues of indiscriminate mining of sand, black-marketing, artificial supply
shortage through hoarding and o ensure compliance with environmental regulations and affordable
pricing for the end consumers

15

The State Government through this policy intends to govern the excavation, transportation, storage, sale
and consumption of sand. The State Government intends to appoint the West Bengal Mineral Develop

mentand Trading Corporation .td. (" WBMDTCL")( a fully owned undertaking ofthe Government of

West Benzal) as the designated agency. in order to effectively achicve the above mentioned objectives.

Sources of sand in West Bengal

2.1. There are two primary sources of sand in the State of West Bengal :

()  Riverine System
(i) Dams znd Reservoirs

Existing Framework of Sand Mining in West Bengal

3.1 Currently the State of West Bengal followsa system wherein mining Ghats are ¢- auctioned by the State
Goverenient to private players.
32.

Mining lease is granted by the State to the Winning private bidder. The lease period for each sand Ghat
isusually 5 (five) years. The winning private bidders are authorized 10 extract sand as per the mining plan

against payment of one time-bid money, royalty and cess proportionate to the quantity of sand extracted.

Need for Revised Framework :
4.1. There is i necd for a revised framework as the current mode! has the following disadvantages:

(i) SevereDamagetothe Environment: The currentmarket-based model promotes profit-maximiza
tion. There is prevalentunethical and unscientific m ining of sand, causingsevere damagetoriverine

eco ogy. This in tun leads to groundwater depletion and flooding.

(ii) Loss of Revenue of State : The State Government revenue collection is at present less than the

amount realized by the States having simaller or comparable sand reserves.

(iii) Multiple Players : The current market based mode| encourages participation by multiple players

app-oximately 100-1 50 lease holders per district. The players due to their smaller size do not make

investment in better equipment, scientific and cco-friendly extraction ete.

(v) Black Marketing ana Price Fluctuations : Duc o the high demand for sand, there is hoarding and
blac k marketing of sand. | his leads 10 an abnormal increase inthe price of sand for the consumers.

There are also scasonal shortages

184
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Objectivesof the Policy :

The main object; . . .
mamn objectives of this new policy are as follows :

() To ensure that sand mining is done in a scientific, environmentally sustainable and soclally
responsible manner. so as to prevent damage to the riverine ecology and to prevent groundwater
depletion and flooding.

() To ensure that there is no obstruction to the river Mlow, water transport and restoring the riparian

rights and in-stream habitats.

@ii)  To prevent ground water pollution by prohibiting sand mining on fissures where it works as filter

prior to ground water recharge.

(i) To increase the revenue carned by the State Government from the sand mining process, not only

through realization of Royalty, Cess but ensuring payment of all applicable taxes including GST.

(V) To make efficient use of technology and Information Technology Enabled Services (ITES) for
efficient regulation and monitoring of sand mining in the State and enforcement of compliances
connected therewith.

(v))  To improve the effectiveness and efficiency of monitoring of mining and transportation of sand
and to ensure availability of adequate quantity of sand in sustainable manner and to prevent
hoarding and black marketing, thereby ensuring that sand is available to the end consumers at an

affordable price.

6. Proposed New Framework:

0]

(i)

Thisnew pelicy willbe implemented by appointingthe WBMDTCL as the designatedagency in achieving
the above-mentioned objectives. The policy isto be implemented through following steps which are only
indicative in nature and may make changes in the implementation procedure as deemed fit to achieve the
objectives. The State Govermnment or WBMDTCL may decide to implement different steps concurrently

or in a phase wise manner.

WBMDTCL to focus on buliding capacity : WBMDTCL shall focus on bringing about organizational
changes so as to ensure compliance with this policy, strict regard to environmental regualtions and
affordable pricing for the end consumers of sand. To man the wings, the personnel will be either recruited

directly or through deputation from other departments.

WBMDTCLshallhave3 (three) wings:

Excavation Wing: The excavation wing shall be responsible for contracting out the excavation of

(@ .

sand and the transport of sand from the sand mines to the stockyards.
(b) Storage and Sales Wing : The storage and sales wing shall be responsible for managing storage
of sand in the stockyard and for ensuring that the sand is sold in a transparent process to the end

consumers.

185



186

Do

2 THEKOUKATA GAZETIE, LXTRAORDINARY. JULY 30, 2021 (Pagr |
—_— —_—

(©  Enforcement Wing : The enforcement wing officials shall havethe powerto filea complaintin case
of pilferage, illegal mining, illegal transportation, misusc of sand, violation of environmental
regulations and other such illegal and irregular activities. A 24x7 control room to be established
at State/District level.

(i) Transfer of existing mining lenses : In existing leases, the lcase shall not rencwed and shall

futomatically be resumed and vested with the State Government, upon expiry of such leases. The State
Government sha) then leasc the sand mines to WBMDTCL or any agency recommended by it,

(iv) Excavaticn ofsangd by WBMDTCL : Once sand mining lease has been grantedto WBMDTCL/ any agency,
it shall encure sang mining either by appointing a Mine Developer and Operator (MDO) or through any
othermodel through transparent bidding process. WBMDTCL may itselfor through its nominated agents
contract out the excavation and transportation of sand from the mines to the stockyards/depots.

(V) Developmentofa Centralized Portal and Introduction of Centralized-Challan System for
Transportation of Sand : The State Government shall issue e-challans to the vehicles transporting sand
through a portal developed by WBMDTCL having inter-alia following features :

(a) E-challan shall have built in seeurity feature like Unique Barcode, Unique Quick Responce (QR)
code, Invisible Ink Mark, Void Pantograph and Watermark etc.

(b) Requirement at minc lease site would be builtin like
» Small size plot [Up to 5 (five) hectare] : Android based smart phone.

» Largesizeplots [More than 5( five)hectare]: CCTV camera, personal computer(PC), intemet

connection, power back up.
» Access control of mine lease site.

» Arrangement for weight or approximation of weight of mined out mineral on basis of volume
of the trailer of vehicle used.
(c) Content of e-challan :

I’-Challan will capture all essential features like un ique number, Date and time of issue, Validity
period, Name, address and contact details of the lease holder. lease details, Purchaser details,
Vehicle number etc.

(d) Sicanning of e-challan and uploading on server :

» Website : Scanning of receipt on mining site can be done through barcode scanner and
computer using the software.

» Android Application : Scanning on mining site can be done using Android Application in
a smart phone. It will require internet availability on SIM card.

» SMS: E-challan shall be uploaded on server even by sending SMS through mobile. Once
the c-challan gets uploaded , a unique invoice code gets generated with its validity period.

() I'roposed workingofthee-challan system : The Lessces would be given login id to automatically
generate e-challan after entering the relevant details and depositing applicable royalty/cess

cnline.
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(V) Collection of Royalty and Cess through WBMDTCL: I'he collection of royalty and Cess for the State

Government would be done through a software gencrated centrall
WBMDTCL.

(Vi) Environmental Audit : It shall be conducted by an indcpendent reputed third party entity/consultant to
be selected by a bid process. In casc of any adverse findings, the State Government may take appropriate
actions against the defaulting lease-holder inaccordance with applicable laws andthe lease deed executed
between the State Govenrment and the lease-holder may be terminated after following due procedure.

(viii) Monitoring Activities :

sed e-challan system developed by

(@)  Monitoring Excavation Process: The lcase boundary shall be demarcated by WBMDTCL/ District
Authorities with geo-coordinates or geo- fenced to ensure that sand excavation is being conducted
only withinthe permittedarca. Excavationof sand from river beds shall be monitoredby WBMDTCL
/ District Authorities on a regular basis to keep track of excavated quantity.

(b) MonitoringTra nsportation of Sand through GPS Monitoring : Itshallbe endeavoured that transpor
tation of sand is monitored in a proper manner starting from the Ghats till its end point. The route
of vehicle from source to destination can be tracked through the system using check points , RFID
tags and GPS tracking. The vehicles may follow a particular colour code. Vehicles may also be fitted
with GPS and the e-challan shall be geo-tagged to the stock of sand in the vehicle.

() Monitoring the Availability of Sand & Establishing Storage Points/Depots by WBMDTCL:
WBMDTCLshall assess the demand for sand in the State of West Bengal and shall accordingly take

measures for ensuring that the stockyards / sand depots have a stock of sand for a period of not
more than 3 (three) months at any given point of time .Storage locations may be developed by
WBMDTCL either directly or through private parties to store excavated sand at suitable
locations like in periphery of urban centres so that consumers can lift sand from these points.

(d) Monitoring Sale of Sand : The centralized online portal developed by WBMDTCL will give

consumers facility to view available stocks in different deports and purchase sand online.

By order of the Governor,

VANDANA YADAV,
Secy. to the Govt. of West Bengal.

. - cry. West Bengal and Pripge
) . C o of Pnnting and Stanonery B nnted
Published by the Controller at the West Bengal Governmeny p

by the Supermiendent Gowt Printing. West Bengal
ress. Alipore
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PART I—Orders and Notifications by the Governor of West Bengal, the High Court, Government Treasury, etc.

_ GOVERNMENT OF WEST BENGAL
DEPARTMENT OF INDUSTRY, COMMERCE & ENTERPRISES
Mines Branch
4, Abanindranath Tagore Sarani (Camac Street), Kolkata-700016

No.: 48-ICE/O/MIN/GEN-MIS/17/2021 : Date: 25.01.2022
NOTIFICATION

In exercise of the powers conferred by section 15 and section 23C of the Mines and Minerals (Development and
Regulation) Act, 1957 (67 of 1957) the Governor is pleased hereby to make the following rules:—

CHAPTERI
PRELIMINARY

1. Short Title and Commencement: (1) These Rules may be called the West Bengal Sand (Mining, Transportation,

Storage and Sale) Rules, 2021.

(2) They shall extend to the entire State of West Bengal.

(3) They shall come into force from the date of their publication in the Official Gazette.

2. Definitions: (1) In these rules, unless the context otherwise requires,—

(i) “Act” means the Mines and Minerals (Development and Regulation) Act, 1957 (67 0f 1957), as subsequently
amended from time to time;

(i) Authorised Officer” means such officers as authorised under these rules;

(i) “Carrier” means any mode of conveyance or facility by which sand is transported from one place to another
and includes mechanised device, person, animal or cart;

(iv) “Centralized Portal” means a common web-based platform for uploading details and obtaining authorisations
and registrations in connection with sand;

(V) “Check post/gate” means any permanent of lempOrary structure or tracking device which may be enabled
with the latest technology to read, record, retrieve and analyse information, and/or manned by Authorised
Officer(s) and/or other officers authorised by the State Government, to inspect, search, and verify quality,
quantity, information and documents for the purposes of these rules and exercise such other powers as

specified under the rules;
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(vi) “District Level Sand Committee™ means a committee for cach district formed under these rules;

(vii) “Dredging/De-silting” means the process of removal of material from a river, reservoir, dam, barrages, and/
or any other water body,

(viii) “E-challan” means a document generated on the centralized portal under these rules evidencing due payment
under these rules;

(ix) “Environmental Clearances” Mmeans the clearances as provided under these rules;
(x) “Government Company” meang a Government company as definéd in the Companies Act, 2013;

(xi) “internal Permit” means a document generated on the centralized portal under these rules authorising
transportation of sand from the place where sand is obtained to a place where sand is to be stored;

(xii) “Manufactured Sand” means artificial sand produced from crushing minor minerals to be used as construction
aggregate;

(xiii) “Operator” means any person authorized for carrying out mining of river sand and/or transportation and/or
storage and/or sale of sand and/or any other allied services in connection therewith under these rules;

(xiv) “Overburden” means the waste or spoil that lies above a mine and which is not re-handled for reclamation or
restoration of land at the time of closure of the mine.

Explanation: For the purpose of these rules, overburden shall also include such tailings and inter-burden
which are not re-handted for reclamation or restoration of land at the time of closure of the mine. ‘Tailing”
means the material that remains after economically valuable components have been extracted from the generally
finely milled ore. “Inter-burden” means material that lies between two areas of economic interest;

(xv) “Person-in-charge of a carrier” shall normally mean the driver of the carrier if no other person has been
designated as such by the owner of the carrier and/or the owner of the sand under transportation;

(xvi) “Person-in-charge of a stockyard/depot” shall normally mean the owner of the stockyard/depot if no other

person has been designated as such by the owner of the stockyard/depot and/or the owner of the sand being
stored;

(xvii)“Property”’ means property as specified in rule 25;

(xviii) “River Sand” means and includes ordinary sand, other than sand used for prescribed purposes, along with
the stones, boulders, pebbles and gravels accumulated in the river bed by natural phenomenon;

(xix) “Rules” means the West Bengal Sand (Mining, Transportation, Storage and Sale) Rules, 2021, as subsequently
amended from time to time;

(xx) “Sale/Sell” means buying for the purposes of selling, selling, supplying, distributing, trading or engaging in
any such transaction of sand for commercial purposes;

(xxi) “Sand” means and includes river sand, material obtained from dredging/de- silting, overburden, manufactured
sand, and any other thing as specified by the State Government by notification in the Official Gazette:

(xxii)“Sand Mine” means the area specified in the Sand Mining Lease within which sand mining can be undertaken
and includes the non-mineralised area required and approved for the activities falling under the definition of
mine as provided in Mines Act, 1952;

(xxiii) “Sand Mining Lease” means a lease granted by the State Government for the purpose of undertaking river
sand mining, and includes a sub-lease granted for such purpose:

(xxiv) “Sand Mining” means any of all activities undertaken for the purpose of winning river sand;

(xxv) “Sand Mining Operations” means and includes river sand mining and/or transportation and/or storage and/or
sale of sand and/or any other allied services in connection therewith under these rules;
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(V) “Sand Mining Plan™ means the mining plan as provided under rule 6,

(Xxvi) “State Government” for the purpose of these rules means the Department of Industries, Commerce and
Enterprise of the “l‘\’t‘mmcm of West Bengal;

(\xvin) “State Level Sand Committee” means a committee for State formed as per rule 19;
(XNIN) “Stockyard/Depot™ Means a place where sand is stored and stocked for commercial purposes;
(\XX) “Storage/Store” meang storing and stocking of sand for commercial purposes;

(Xxx1) ‘Transpnrtf[‘ransponulicn" means carrying sand from one place to another by motorized or non-motorised

vehicle or by head-load for commercia] purposes;

(xxxii) “WBMDTCL" means the West Bengal Mineral Development and Trading Corporation Limited incorporated
under Companies Act, 1956 on 23 February 1973, wholly owned by the Government of West Bengal and
under the direct administratiye control of Department of Industry, Commerce and Enterprises.

(2) Words and expressions used and not defined in these rules, but defined in the Act, shall have the same meanings as
respectively assigned to them in the Act,

(3)  Applicability of these Rules: a Nolwithstanding anything contained in the West Bengal Minor Mineral Concession
Rules, 2016, West Bengal Minor Minerals (Auction) Rules, 2016, West Bengal Minerals (Prevention of Illegal
Mining, Transportation and Storage Rule, 2002 or any other rule for the time being in force in the State of West
Bengal, from the date of commencement of these rules, these rules shall be applicable for;—

(1) carrying out sand mining operations;

() regulating and monitoring sand mining operations;
(i) prevention of illegal sand mining operations; and
(iv) for purposes connected therewith. .

(2) Notwithstanding anything contained in the West Bengal Minor Mineral Concession Rules, 2016, West Bengal
Minor Minerals (Auction) Rules, 2016, West Bengal Minerals (Prevention of Illegal Mining, Transportation
and Storage Rule, 2002 or any other rule for the time being in force in the State of West Bengal, and terms and
conditions of any lease for mining river sand, immediately upon the commencement of these rules, unless
otherwise explicitly stated in these rules, and subject to such conditions as provided in these rules, provisions
of these rules shall be applicable to:-

(i)  such persons holding leases for mining river sand from before the commencement of these rules; and

(i) such persons carrying out sand mining operations from before the commencement of these rules.
CHAPTER I

GENERAL RESTRICTIONS ON UNDERTAKING SAND MINING

(4) Sand Mining to be under Sand Mining Lease: (1) No person shall undertake any sand mining in any area,
except under and in accordance with the terms and conditions of a sand mining lease granted under these rules and
provisions of these rules.

(2) The State Government, upon consultation with the District Leve] Sand Committee, may grant sand mining
lease to West Bengal Mineral Development & Trading Corporation Limited or any other government company
or government authority or statutory body, in accordance with the Act and these rules,

(3) The District Level Sand Committee, With the prior approval of State Government, may grant sand mining
lease to persons other than West Bengal Mm.eral Development & Trading Corporation Limited or any other
government company or government aumOflfY f’f Slﬂlufor}' .body by auction only. The auction shall be in
accordance with Chapter VIII (Procedure for Grant of Mining Lease) of the West Bengal Minor Mineral
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Concession Rules, 2016 and the West Bengal Minor Mineral (Auction) Rules, 2016 or such other law applicable

on grant of concessions for minor minerals by auction as prescribed by the State Government from time to
time.

(4) Such persons whg Ar¢ granted sand mining leases under sub-rule (2) and (3) and any operator selecteq and

appointed under sub-rule (5) shall register itself on the centralised portal in such manner ag may be specified
by the State Government i, 2 notification published in the Official Gazette.

(5)  Such person holding sanq Mining leases under sub-rule (2) may select and appoint such operators, by competitive |
bidding p

TOCESS or any other Manner, for undertaking any or all sand mining operations in secordance with i
the sand mining lease and these ryles, ,

(6) Such persons holding mining leases or any other mineral concessions for sand before the commencement of
these Rules, shal] register themselyes on the centralized portal within sixty days from the commencement ]
thereof.

(5) Period of Sand Mining Lease:

(1) The period of sand mining lease shall be minimum five years and maximum
twenty years,

(2) The date on which the instrument of sand mining lease is duly registered shall be the date of commencement
of the period of sand mining Jease.

(6) Sand Mining Plan:- (1) The holder of letter of intent or government order by whatever name called for grant of (
sand mini

(2) Every sand mining plan duly approved under these rules shall be valid for the entire duration of the sand
mining lease.

(3) The sand mining plan as specified under sub-rule (1) shall be reviewed from time to time.

(4) The holder of sand mining lease shall carry out sand mining in accordance with the sand mining plan as
approved under this rule.

(7) Environmental aspects of Sand Mining: — The environmental aspects of mining as provided in Chapter V
(Environmental Aspects of Mining) of the West Bengal Minor Minerals Concession Rules, 2016, as amended from

(8) Lapsing, Transfer and Amalgamation of Sand Mining Leases:— (1) The lapsing of sand mining lease for non-
commencement or discontinuance of sand mining within the specified period, transfer of a sand mining lease and
amalgamation of sand mining leases shall be in accordance with the terms and conditions specified in the sand
mining lease deed,

(2) An application against lapsing of mining lease for sand for flon-commencement or discontinuance of sand
mining within the specified period or transfer of a sand mining lease or amalgamation of mining leases for
sand under any law pending at the commencement of these Rules, shall be disposed of in accordance with
such law.

(9) Prohibition on Sand Mining under Specified Conditions:— (1) No sand mining shall be carried out within two
hundred metres, upstream and downstream, measured from the centre line of any bridge, regulator or similar
hydraulic struct:u'e and from hundred meters from the endpoint of bank protection works,

(2) No sand mining shall be carried out beneath three metres of the riverbed or ground water level, whichever is
less.

(3) No sand mining/dredging shall be carried out within a distance of two km of a barrage axis or dam on a river
unless otherwise permitted by the concerned Executive Engineer anq such distance shall be reckoned across
an insmaginary line parallel to the barrage, or dam axis, as the case maybe,
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(4) No sand mining shal] be carrie
hundred metre from the existi
public building,

d out beyond the central one third of the riverbed keeping a safe zone of one
ng river bank or within 50 metres of any embankment, canal bridge, road,

(5) The State Government may add further conditions and/or modify the aforesaid conditions by notification
published in the Officia/ Gazette,

CHAPTER III
PAYMENTS

Payment of Royalty and Rent and/or other Charges:- (1) Such person holding sand mining leases under sub-
rule (2) of rule 4 shall pay royalty in respect of sand sold by it or its operator, agent, manager, employee, contractor

or sub-lessee, and/or rent and/or other charges as provided under the sand mining lease, at such rate as notified by
State Government in the Official Gazette,

(1) Such person holding sand mining leases under sub-rule (3) of Rule 4 shall pay royalty in respect of sand
removed or consumed by it or jts Operator, agent, manager, employee, contractor or sub-lessee, and/or rent

and/or other charges as provided under the sand mining lease, at such rate as notified by State Government
in the Official Gazette,

(2) Such persons who are authorised by the Government of West Bengal for disposal of material accumulated
during dredging/de-silting and/or overburden and/or m-sand, as may be applicable, shall pay royalty in respect
of such material sold by it or its Operator, agent, manager, employee, contractor or sub-lessee, and/or rent
and/or other charges as notified by Government of West Bengal in the Official Gazette.

(3) The payments specified in sub-rule (1) to (2) shall be made on the centralised portal in such manner as
specified by State Government by notification in the Official Gazette.

(4) An e-challan shall be generated on the centralised portal against due payment under this rule in triplicate
carried in accordance with Rule 15.

(5) The State Government, by notification published in the Official Gazette, may enhance or reduce the rates at
which royalty and/or rent and/or other charges shall be payable under sub-rules (1) to (3) with effect from
such date as may be specified in the said notification: g

Provided that State Government shall not increase the rate of ro

Yalty more than once during any period of
three years.

 CHAPTERIV
SHORTTERM MINING LICENSE

Grant of Short Term Sand Mining License:~ (1) The District Leve] Sand Committee or West Bengal Mineral
Development & Trading Corporation Limited, with the prior approval of the State Government, may grant short-
term mining license for carrying out sand mining under exceptional circumstances,

Explanation:~ Exceptional circumstances may mean and include judicia) intervention, non-availability of continuous
stretch of the minimum area specified under these Rules due to hydro-geological conditions of the rivers and
unsuitability of any stretch for sustaining the period specified in these rules owing to possible change of river-
pattern.

flow

(2) The provisions of rules 4 (Sand Mining to be under Sand Mining Lease), 5 (Period of Sand Mining Lease),
6 (Sand Mining Plan) and 7 (Environmental aspects of Sand Mining) shall not apply to short term mining
license granted under this Chapter.

Area of Short Term Sand Mining License:~ A short-term sand mining license granted under rule 11 shall not be
for an area above three hectares.

Period of Short Term Sand Mining License:— A short-term sand mining license granted under rule 11 shall not
be for a period exceeding ninety days.

19
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m Sand Mining License:- A short-term sand mining license granted under this Chapter,
conditionsg ag specified by the State Government by notification published in the Official
Gazette,

CHAPTERV

GENERAL RESTRICTIONS ON TRANSPORTATION, STORAGE AND SALE OF SAND
Prohibition on 'Ihusportation, Storage and Sale of Sand:- (1) No person shall transport sand without being
duly authorized by the State Gove

mment and carrying a valid internal permit or e-challan generated on the centralized
portal. '

(2) No person shall store and/
by the State Government

(3) A person engaged in the fransportation of sand shall register itself and every carrier used by it for transporting
sand on the centralized P

ortal, in such manner, as may be specified by the State Government in a notification
published in the Officiq/ Gazette,

or sell sand and/or carry out any other allied activities without being duly authorized

(4) A person engaged in the storage of sand shall register itself and every such stockyard/depot used for storage
of sand on the centralized portal,

in such manner, as may be specified by the State Government in a notification
published in the Official Gazerte,

(5) A person engaged in sale of sand shall
specified by the State Government in a

(6) The persons specified in sub-ryle 3)

register itself on the centralized portal, in such mann

er as may be
notification published in the Official Gazerte,

(7). Within such time as may be speci

with the State Government.

(8) The time period, terms and conditions of the registration
in a notification published in the Official Gazette,

General Obligations:- (1) Such person holding sand mining lease under sub
operator selected and appointed in accordance with sub-rule
mined on the centralised portal.

and fees shall be as specified by the State Government

~rule (2) or (3) of rule 4 or any
(5) of Rule 4 shall record and upload amount of sand

(2) Every person in-charge of stockyards/depots wherein sand is being stored, shall daily record and maintain
proper stock register(s) of the storage of sand in the stockyards/

depots, in both physical and electronic form
at the stockyard/depot, and also daily upload the same on the centralised portal.

(3)  Every operator including the person in-charge appointed by such operator, shall in addition to the aforementioned

obligations, also comply with such additional obligations ag directed by the District Leve] Sand Committee
and the State Government from time to time under these rules.

CHAPTER V]
PREVENTION OFILLEGAL SAND MINING OPERATIONS
Authorisation of West Bengal Mineral Development & Trading Corporation Limited:—

(1) The State Government hereby authorises West Bengal Mineral Dev,
as the nodal agency for monitoring sand mining operations,

(2) Without prejudice to the generality of sub-rule (1),
Limited shall have the powers to:-

() maintain and operate a centralised portal for inter alig storin
persons registered on the centralised portal;

elopment & Trading Corporation Limited
West Bengal Mineral Development & Trading Corporation

g, retrieving and monitoring information of
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18.

19.

20.

‘ (i) monitor sanq Mining operations;
(iif) check illegal sang Mining, transportation, storage and sale of sand;
(iv) protect the revenue recoverable from sand mining operations;
(v) promote Sustainab]e Mining;

(i) ensure compliance of various conditions imposed in the sand mining lease deed and other consents and
approvals;

(vii) ensure that the stockyards/ depots have stock of sand for meeting demand of sand for a period of not
more than 3 (three) monthg at any given point of time;

(viif) set up one or more 24X7 control rooms for receiving complaints with respect to sand mining,
transportation, storage and sale;

(ix) recommend measures to District Level Sand Committee for efficient sand mining operations including
lransponaﬁpn, storage and sale of sand and monitoring and regulating the same;

(x) report to the District Leve] Sand Committee and/or the State Level Sand Committee and/or State
Government regarding any contraventions of the rules and/or likely contraventions of the rules; and

(xi) such other powers as State Government may specify by a notification published in the Official Gazette.

Constitution of District Level Sand Comnmittees: — (1) The State Government may establish a District Level

Sand Committee in each district for carrying out the functions under these rules by notification published in the
Official Gazette.

(2) The constitution and terms of reference of District Level Sand Committee shall be as specified by the State
Government by notification published in the Official Gazette.

Constitution of State Level Sand Committee:— (1) The State Governiment may establish a State Level Sand
Committee by notification published in the Official Gazette.

(2) The constitution and terms of reference of the State Level Sand Committee shall be as specified by the State
Government by notification published in the Official Gazette.

Powers of District Level Sand Committee and State Level Sand Committee:— (1) The District Level Sand

Committee may either suo moto or upon intimation by State Government and/or West Bengal Mineral Development

& Trading Corporation Limited, have the powers in the respective districts, to:—

(i) regulate and supervise sand mining operations;

(i) demarcate or require to be demarcated sand mines with geo-coordinates or geo-fencesat the cost of the
operator, and establish weigh-bridges;

(iii) install or require to be installed surveillance systems at the cost of the operators at sand mines, stockyards/
depots, carriers, or at any other place as it may consider necessary;

. (iv) take steps as required for tracking carriers such as colour coding, patrolling, establishing check points and

barriers, radio frequency identification (RFID) tags, and global positioning system (GPS) tracking devices;

(v) ensure the required information is uploaded on the centralised portals for regulating sand mining operations
including sand mining, transportation, storage and sale of sand such as registrations of for transportation,
storage and sale and generation of e-challans; .

(vi) enforce and recover penalties to be applicable for delay or failure to albelismiionn il seriaiead
portal;

(vid) take such actions as required for prevention of illegal sand mining operations including sand mining,
transportation, storage and sale of sand;

(viii) take such actions as required for prevention of misuse of sand, and other such illegal and irregular activities
in connection with sand mining operations including sand mining, transportation, storage and sale of sand;
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ining as laid down by these Rules, conditions

(ix) take such steps as required . ts of m
0 enf nmental aspects 0 .
SIS judgements and orders of judicial bodies;

provided in the environmenta] clearances, other applicable laws,
(x) enforce and recover Penalties under these rules;
(xi) enter and inspect under thege rules;
(xii) search under these rules;
(xiif) ensure maintenance of registers and forms by the holder of sand mining lease for the purposes of these rules;

(xiv) establish such administrative and enforcement mechanism as necessary at sub-division or block level for
purposes of these rules;

(xv) direct Authorised Officers to take such steps as required for exercise of its powers under this sub-rule; and
(xvi) such other powers as State Government may specify by 2 notification published in the Official Gazette.

The State Level Sand Committee may either suo moto or upon intimation by State Government and/or West Bengal
Mineral Development & Trading Corporation Limited, have the powers in the State, to:

(i) guide, monitor and supervise sand mining operations;

(i) do such acts as necessary for prevention of illegal mining, transportation, storage and sale of sand; and
(iii) such other powers as State Government may specify by a notification published in the Official Gazette.
Authorised Officers:~ The State Government may from time to time authorise officers as Authorised Officers
for carrying out duties and exercising rights specified under the rules, by notification published in the Official
Gazette.

Power to Enter and Inspect:— (1) For the purpose of ascertaining the position of the working, actual or prospective,

of any sand mine or abandoned sand mine or for any other purpose connected with these Rules, any Authorised
Officer either suo mofo or as directed by the District Level Sand Committee and/or the State Level Sand Committee,

shall have the power to:

(i) enter, break open, and inspect any sand mine and/or stockyards/depots and/or carrier;

(i) survey and take measurements in any sand mine, and/or stockyards/depots;

(iii) weigh, measure or take measurements of the stocks of sand lying at any sand mine and/or stockyards/depots
and/or carrier;

(iv) examine any physical or electronic document, including e-challan, book, register, or record or any other

documents in the possession or power of any person having the control of, or connected with, any sand mine
and/or stockyard/depots and/or carrier and place marks of identification thereon, and take extracts from or

make copies of such document, book, register or record;

(v) order the production of any such document, book, register, record, as is referred to in sub-rule (1) (iv);
(vi) ex
or carrier; and )

may stop and check any carrier at any place and the person in charge of the carrier shall furnish such

as may be required by Authorised Officer.

The Authorised Officer carrying out their duties under sub-rule (1) shall be deemed to be a public servant within
the meaning of Section 21 of the Indian Penal Code, 1860 and every person to whom an order or summons is
issued by virtue of the powers conferred by sub-rule (1) shall be legally bound to comply with such order or

summons, as the case may be.

Any obstruction to the Authorized
duties of a public servant under the
mines and/or the person in-charge of the stockyard/depot and/or carrier shall facilitate
rized Officer to perform their duties under sub-rule (1),

amine any person having the control of, or connected with, any sand mine and/or stockyards/depots and/

(vii)

information

Officer performing their duties under sub-rule (1), shall be an obstruction to the
Indian Penal Code, 1860.

The operator of the sand
and provide ail assistance to the Autho

19
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28.

26.

27.

28.

Power to Search:- (1) If the District Level Sand Committee and/or the State Level Sand Committee has reasons
to behe‘ve that Provisiong of these rules have been contravened or are likely to be contravened, it may direct the
Authorised Officer, and such Authorised Officer may search any sand, document, place or things.

(2) Ifthe Authorised Officer suo moto has reasons to believe that provisions of these Rules have been contravened,
such Authorised Officer may search any sand, document, piace or things.

3) 'I‘he‘pmvisions of Section 100 of the Code of Criminal Procedure, 1973, shall apply to every such search
carried out under sub. ry)e (1) and (2).

Power to Evict Trespassers: — When any person trespasses into any land in contravention of the provisions of
these rules, such trespasser may be served with an order of eviction by the District Level Sand Committee or the
State Government and the District Level Sand Committee or the State Government may, if necessary, obtain the
help of police to evict the trespasser from the said land.

Power to Seize: — (1) Whenever any person carries out any sand mining operations or causes to be carried out any
sand mining operations without any lawful authority, and for that purpose, uses any tool, equipment, carrier, or any
other thing (“property”), such Property shall be liable to be seized by the Authorised Officer.

(2) Every Authorized Officer seizing any property under these Rules shall photograph the property and place on
such property a mark in such manner as may be specified, indicating that the same has been so seized and
shall raise a ticket on the centralized portal and inform the person from whom the property is seized, in
writing about such seizure and the applicable amount for release of property so seized.

(3) The property may be released upon payment of applicable amount as may be specified by the State Government
in a notification published in the Official Gazette:

(4) The applicable amount for release of property shall be paid within one month from the date of knowledge
seizure. .

(5) If the same property is seized more than one time under this Rule, it may be released only on payment of at
least fifty percent of the showroom value of the property.

(6) Ifthe specified amount is not duly paid within the specified time, the authority specified by the State Government
by notification published in the Official Gazette, may confiscate and auction such property.

Power to Recover:— Whenever any person carries out any sand mining operations without any lawful authority,
the District Level Sand Committee or the State Government may recover the sand so raised or transported or
stored or to be sold, or where such sand has already been disposed of, the price thereof, and may also recover
from such person the royalty and rent or any other charges, as the case may be, for such period during which the
sand mines were occupied by such person without any lawful authority.

Recovery of certain Sums as Arrears of Land Revenue:- Any rent, royalty, tax, fee or other sum due under
these rules or under the terms and conditions of any sand mining lease may, be recovered in the same manner as
an arrear of land revenue, under applicable laws.

CHAPTER VI

PENALTY AND COMPOUNDING OF OFFENCES

Penalty for Contravention: — (1) Any person who °t.’mi'?3 any right in a sand mining lease or short term sand
mining license, or carries out any sand'lfllmﬂ's Qpelra!lon In contravention with these Rules or any notification,
direction issued thereunder or any condmo?, lumtatlox? 'or restriction subject to which any approval, registration,
authorization, sanction, consent, confmnano.n, recogmuon, direction or exemption in relation to any matter has
been accorded, given or granted shall.bc P“"‘Shablf l" such n.lar_mer as may be specified by the State Government
by notification published in the Official Gaz.erle, within the limit as specify in sub-section(2) of section 21 of the
Mines & Minerals (Development & Regulation) Act, 1957,

(2) Notwithstanding anything contained in the Code of Crimina] Procedure, 1973, an offence under these rules
shall be cognizable in nature-
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Cognizance of Offences;— No court shall take cognizance of any offence punishable under these rules except
upon complaint in Writing made by District Level Sand Committee or State Level Sand Committee or Authorised
Officer or any other persop authoriseq by the State Government in notification published in the Official Gazette.

Offences by Companies;— (1) If the person committing an offence under these rules is a company, every person

who at the time the offence Was committed was in charge of, and was responsible to the company for the conduct

of the business of the company, shall be deemed to be guilty of the offence and shall be liable to be proceeded
against and punished accordingly:

Provided that nothing contained i this sub-rule shall render any such person liable to any punishment, if he proves

that the offence was committeq without his knowledge or that he exercised all due diligence to prevent the
commission of such offence,

(2) Notwithstanding anything contained in syb-rule (1), where an offence under these rules has been committed
with the consent or connivance of any director, manager, secretary or other officer of the company, such
director, manager, secretary or other officer shall be deemed to be guilty of that offence and shall be liable to
be proceeded against and punished accordingly,

Explanation:— For the purposes of these rules “company” means anybody corporate and includes a firm or
other association of individuals; and “director” in relation to a firm means a partner in the firm.

Compounding of Offences;— (1) Any offence punishable under these rules, may either before or after the institution
of the prosecution, be compounded by such authority and in such manner as may be specified by the State
Government in a notification published in the Official Gazette.

(2) The accused person may submit a compounding application, before such authority and in such format as
may be specified by the State Government in a notification published in the Official Gazette, within fifteen
days from the date of knowledge of the offence.

(3) Upon receipt of compounding application within the specified time under sub-rule (2), if the specified authority
is satisfied that the offence committed is compoundable, it may compound the offence on such conditions as
it may deem appropriate.

(4) No order rejecting compounding under this Rule shall be made unless the accused person is given a reasonable
opportunity of being heard in the matter.

(5) When an offence is compounded under this rule:
(i) no further proceedings shall be commenced against such person under these Rules;

(i) if any proceedings under these Rules have already been commenced against such person, such
proceedings shall not be further proceeded with; and

(iii) the accused person, if in custody, under these rules, shall be discharged and the property seized shall,
if it is not to be so retained, be released.
Provided that the same offence shall not be compounded more than twice.

CHAPTER VIII
APPEALAND REVIEW

Appeal and Review:- (1) Appeal:— (i) Any person aggrieved by an order made by competent authority under
these rules, may, within thirty days from the date of communication of the order to him, prefer an appeal against
the order.

(i) The memorandum of appeal shall be made to the concerned Divisional Commissioner.

i) Each memorandum of appeal shall be accompanied by a treasury challan showing the deposit of a fee of
rupees one thousand in the Government Treas.ury or Slfb-Treasury of the District concerned or in any branch
of the State Bank of India doing treasury business or in the Reserve Bank of India at the credit of the State
Government under the specified head.
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(iv) Anappeal may be e
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33.

34.

36.

37.

\

Ttained even after the period specified in sub-rule (1) (i), if the applicant satisfies the

app‘licable appellate 8uthority that he had sufficient reasons, for not preferring the appeal within the specified

period,

(V) The order passed ©n an appea shal] be final and there shall be no second appeal.

Review:-The Divisiona) Commissioner as the case may be may, on an application from an aggrieved party, within

thirty days from the date of communication of the order, or on its own motion, within six months from the date of
passing of an order, review the order on the ground of the discovery of a new fact not known to it when the order
Was passed or on any other ground considered necessary for mineral development.

CHAPTER IX
MISCELLANEOUS

emment of West Bengal may authorise West Bengal Mineral Development &
carry out dredging/desilting activities in accordance with the directions of the

DregdinyDe-silting:- The Gov
Trading Corporation Limited to
Government of West Bengal.

Pending Applications:- All applications for grant of sand mining lease received prior to the commencement of

these rules wherein the sand minin g lease deed has not been duly registered, shall be registered only after permission
from the state government.

Power to Rectify Apparent Mistakes:- Nothing in these rules shall be deemed to limit or otherwise affect the
inherent power of the State Government to rectify any clerical, arithmetical, accidental and similar other types of

errors in any order passed by it or to direct the rectification of any such error in any instrument of which the State
Government is a party.

Power to Remove Difficulty:— If any difficulty arises in giving effect to the provisions of these rules, the State
Government may pass such order consistent with the provisions of these Rules for removing such difficulty.

Protection of Action taken in Good Faith:— No suit, prosecution or other legal proceedings shall lie against any
person for anything that is done or intended to be done under these rules in good faith.

By order of the Governor,

VANDANA YADAV
Secretary to the Governemnt of West Bengal

3 Commerce & Enterprises (Mines B :
Published by the Department of Industry, P s Branch), West Bengal and printed at
hed by gam.fwaty Press Ltd. (Government of West Bengal Enterprise), Kolkata 700 056. P
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Minutes of the Me

— e eeting of District Level Sand Committee of Jhargram district held on 25/11/2024
at 10:30 a.m. at the chamber of District Magistrate & Collector, Jhargram District.

The FO“O\Viﬂg members were present in the n-‘een'ng -
1 .The District Magistrate & District Collector, Jhargram District
- The Superintendent of Police, Jhargram District

3. The ADM & DL&LRO, Jhargram District
4

(%]

. The Sub- Divisional Officer, Jhargram Sub-Division

5. The Dy. D.L&L.R.O-I, Jhargram District

6. The Executive Engineer, I& W Dept., Jhargram District
7. The Executive Engincer, PHJ: Dept.. Jhargram District

8. The Deputy Director & Sub-divisional L.and & Land Rcforms Officer, Jhargram
9. The Regional Transport Officer, Jhargram District

10. The O.C.(M.M), Jhargram

(Attendance Sheet enclosed)

‘The District Magistrate & Collector, Jhargram District chaired the meeting & welcomed all the

members.

The discussion was conducted on these following points-
I. Feasibility report on 8 proposed sand blocks
2. MDO’s application on connecting road to Sand Block No. MIN JH 10 and MIN JH 11
at Gopiballavpur-1 and Gopiballavpur-II Block respectively.



(bQ/

After the discussion on the above mentioned points, the following decisions were taken :

1. The discussion on § proposed sand blocks at Sankrail and Gopiballavpur-l have been
done and 5 nos. (i.c., MIN JH 29, MIN Jil 31. MIN_JH 32 MIN _JH 19 & MIN JH_20) of
proposed sand blocks have been rccommchded whereas proposcd sand block MIN_JH 30,
MIN_JH__%- MIN_JH_37, have not been rccommended due to Biodiversity Park and road
connectivity issues and other reasons, The recommendation copies as received from B.L&L.R.O
end after necessary joint ficld verification are to be sent to WBMDTCL for further course of

action.

2. The MDO of Sand Block No. MIN_JH 10 and MIN_JH 11 applied for permission dated
11.11.2024 for connecting road to the said sand blocks at Gopiballavpur-1 and Gopiballavpur-I1
Block. The Committee discussed the feasibility of the said roads. As the proposed approach road
in the given map passes approx 4 to 5 K.M.s through the river bed, construction of approach road

in the river bed is not feasible. The proposed approach roads have not been recommended.

After the discussion is over, the meeting was ended with thanks to and from the chair.

W

\
J\
District Magistrate & Collector
&
Chairperson, D.L.S.C, Jhargram Disttict.
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The Regional transpont Officer, J Jhargram,
The Block Development Officer, Smkxail?sﬁlnpurvvmpibauavpux-ﬂ Gopnballavpur-llf

[V o

Nayagram .

6. The Block Land and Land Reforms OffiEer‘ ;'&llkraﬂ IBmpur-I/Ggpiballanur-IlGopibaﬂanut
Nayagram.

Please find herewith the letter as mferred above and the !ist of: eliglble blocks with their location, geo-
Coordinates and area.
You are requested to kindly partidpate in jolut: lnspection an the scheduled dates as mentioned below

it 1espect to the proposed sand block and submit na objeeupu centificate (NOC) and feastbility Teport (format
e’ic.osed)b\ 28/10/2024 posidvely, = o e TR Y e

This may be wreated as extremely | urgent._

\bc | Proposed Sand Block Code Date of Joint inspection. - ‘
MIN_JH_29, L‘IIN_JH_-_BO‘
01 ! MIN_JH_31, MIN_JH_32, 22/1002024
) MIN JH_36.MIN JH 37 . :
0z MIN_JH_35 T
0 MIN_JH_28, MIN_JH_33,
, ! MIN JH 34 -
MIN_JH_18, " " “=oghif e
0 MIN_JH_20. MIN_JH_21, . GOPIBALLAVPUR-1
o MIN_JH_22, MIN_JH_ZS 1 A
MIN_JH_24, MIN_JH_26, 1z File o ~
" MINJH_27 MINJH 25, | - GOPIBALLAVPUR-II 2510.2024
| MIN_JH_38 ' :
Enclo. As stated. T L kel AN
N, GNARE A R ]
P 4 . ¢ : ‘,l i
L " Jhargram
Memo. No. .} 86§ ...'.(?:‘).f’DI.LR!:)(JGf"”’“‘“”'ﬂ':"75?12023 Date: -99@1%24

Copy forwarded 1o
1) The Dy. D.L&L.R.O-L, Jhargram district for Information & necessary acdon .«
2) CA 1o the District Maglstraie &&olleaor .!harmm fqr‘?km#mmmma
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h 4 . Format
1 |SAND BLOCK 1D easibility Report for Sanid Block
D2 IMINING LEASE ARE/ e M “TH-22 ____
i REAINHA) g1y [he) OR- - L5 3 Ao
| State __ Wesl Bengal

‘ Dlslnct ;_ﬂ Jharqram
: ' Sub Duvmon Jharqram
C:‘LP""‘“JWR (- l

| {
‘ 5 Block |
| s |Gupiballavpie
! B 6P-2 T
's Mouza C I l\(\pcuuux_ NaaayinsgWi—

JLNo. RS 038 :
Plot No(s). |19, 244 30?'73/“!;} 307

(RORtobe  |amel 7Y /w, /

LOCATION OF MINE
allached)

)

‘ Latitude Longitude
1. [29%12722-172"N 9c’y7'38- 173 “E
zgﬁu 1y A8 E" N occygtl RE3E

ezt R 97N gc 7 sE- 67" E
222U N B €y2ly2.177°E

=W e

4 |NAME OF RIVER ubarnavercha Luern

| |
i 5 |MINERALS OF THE MINE Sand

| 'APPROACH ROAD AVAILABLE ( (METAL/ #ff””‘“"o” f’(‘"‘! ,M? yss céwz[?gej_

B [ariA NO APPROACH ROAD)

| 2. c5 Kem (agpred) oom Bt fte M= |

INEAREST STATE HIGHWAY/ NATIONAL
hlGH\’VAY(\/\/lTH DlgTANCE) [/7 an!f N 93 Km ['IWW"X) Q”h‘lf 3 M9
é E——
’I\C—«REST BARRAGE OR DAM (WITH N/}l—
! |DISTANCE) -
B T DAM (WITH
g 'NEAREST EMBANKMEN ( N//J—
; 'DISTANCE)
i n
r___,___. JE—
[NEAREST TPUBLIC STRUCTURE (WITH 1 KM (N(W'Q ]
|DISTANCE) I
| 11 [LOCAL iSSUE IF ANY s ‘//Yuf"‘/’ el amier] .
r — ool
| IWHETHER RECOMMENDED FOR Y%

| MINING {YES/NO) )
—— __,__///_/——— /
75 REMARKSUFANY) May 6e Wﬂu'/_ ]

2
g\ \ °\)d\;L (V ‘\f\>\
\,\MW \O 1'.1 ‘V%\\ ‘.\

ﬂg Y Executive Engineer (1 & WD) = RNSY 3o e e

U\Mﬂ\r ‘ Jhargramitlead Margagemgm%) r"\u;\mn‘\ s e\vl Snenature@\'\

Bl skba wre of BRO ooundd LMMM’W‘ a Rlannina Qivisian, Jhamfwhtsﬁ‘nwk @3 RLF”C‘@J‘Q“‘“‘

oc ev. Ofﬁcer fngation & Gop\ba i¢ Health ‘g\g\\&mp"”
rwamaaring Deptl. .\“ﬁ‘@\“' Qriticer ’
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t MbDIFIED
] -==—_—"———’_'__——_‘
Va Fea Format
_:;\ND BLOCK D asibility Report for S?nggBIOCK
MINING -
__ |MINING LEASE AREA, |NW\‘“ Bg?f(ﬂ\ 0R A5 4| Aeve .
State West Bengal
District. Jhargram
Sub-Division |Jhargram
Block: Gopiballavpun — T
PS GLop?baL“&V'BLUL
GP GP-3 0md (P-2-
Mouza MarKo | Jansghah’
JLNo. (072 028
Plot No(s). —i— and 24
3 LOCATION OF MINE (ROR tod)be CEl 7
attache
Latitude Longitude
1.022°%12722-473" N |86°48727-210"E
2.12212' 55. 973"/ (96%43' 43 745"
3. |22°12' 53-63¢" A Ll Y8’ ST %0"E
Y.|22°12' 25 843" N° 8L 19 49.209"E
l 4 -N}\I\AE or RIVER

- OF i Su barnmavyekhi Rwer
VIENERALS OF THE MINE Sand

r 6 APPROACH ROAD AVAILABLE (METAL/

IKLACHHA/ NO APPROACH ROAD) AP{’N&CL Kﬂlﬂf fm°~a bo JW@‘OPO—CJ :

e s oo 55 ke (ripreR) G foinr 10
B bl ; T 4 H-9.
NEARES I BARRAGE OR DAM (WITH
8 ImisTANCE) N/A-
NEAREST E NT DAM (WITH
| o |NEAREST EMBANKMENTD ( N/ﬁ—
DISTANGE)
A HEST PUBLIC STRUCTURE (WITH
g o 15 Kem (approx)
DISTANCE) _ — 7 Pt
11 |LOCALISSUE.IFANY fresewv not am'se4 .
 |WisETHER RECOMMENDED FOR s
1o
MINING (YES/NO) R P
S T T May be roves
13 PEM/\HKb(H TaNY) ______,L 4 2 .

) ‘1«\"\
. ) m"ry ha
281142 wlk?}(c.w (}/e\\o\ -
(R ’ .Executive Engineer (1&.W. cne SOXT e (7 M Ao
E‘W( """""""""""""""""""""""" {Q S()Omoﬂ Jnaggram Flood Managemed)bfatyce of Slgr\ LMN‘
nateure of BDU gw%gl\“@wr&%}‘-\{ (elam\mpwgalon Jharg@

sentati ol WC ot
B'OCLg Dev. Officer tnizalion & Publx\‘\sﬂﬁ ec\\\"g‘ Regiodal Transport

Niboms
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. | SAND BLOCK D
‘T | MINING LEASE AREA (INTiA)

3. | LOCATION OF MINE

Format

T\Fem ort for Sand Block
W

My =3h

State:
District:

Sub-Divislon:
| PSt

6P
o\ O~ _1{

oo | 2A3E,
| attached)
Latitude

GPS °
Coordinates

em AT DIVER

___“

————

A

L No. M
TR

(ROR to be Qc 6 asoH

Longitude | ,

T . HUs"E
g2 03 62! e
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- 99120221MM-DLLR SEC(JGM)
J .
: Fe Format K— D05
asibili
FL !WWM ort for sand BIOCkg
2. | MINING LEASE ARE N =R - 2
' EA (INHA)
node H A

l‘ State: West Bengal

| . District: Jhargram

Jhargram

\ Sub-Division:
i Block: |~
| PS:
\ GP: .
. o\ O _1!
3. | LOCATION OF MINE ;\:(:quozn. Mnﬂ\)
/
Plot No(s)- 243 €, 0 482
{ (ROR to be Qo6 Ao Ped
attached) =
Latitude Lnltu e ”
b2 S-Sty 36 62 14” AlTE
02 a7l 86 52 %2 4dE
227 1% 21° 38l 36, S2 o b2)'E
T BILY. %6529_7_-4”5

Coordinates

— x
. 5;; Iy o WA N o v—2JC

S| MINERALS OF THEMINE s
AVAILABLE (METAL/ W =
v

6. | APPROACH ROAD

KACHHA/ NO APPROACH ROAD)

7. | NEAREST STATE HIGHWAY/ NATIONAL
‘W - — ™M -

" | HiGHWAY (WITH DISTANCE) __—
RRAGE OR DAM (WITH Dk_ary mo«q ,M;\W( Dam. S M Cf‘vp

8. | NEAREST BA

-

4. | NAMEOF RIVER

|| DISTANCE)
9| NEAREST EMBANKMENT (WITH
| DISTANCE) Bk Ao - A Showld ho. Jehiand gLive sitle by Hnd SO M .
10. | NEAREST PUBLIC STRUCTURE (WITH Scbhot) —
|| DISTANCE) M’M ’
11, | LOCAL ISSUE, IF ANY R A j@'
17 | WHETHER RECOMMENDED FOR MINING rLe ﬂje& b of Tn dirwns w\k’“"
' Nes,

MV -9gA-2 8 Mo, beamdmgv—eoﬁ 2
. * 'S h’r #W
V\g‘-"r? Maﬂ/l-?.ojﬁ

YES/NO
REMARKS (IF ANY) e LN oe b5 omd
,l'hd‘}&
p , QD N OW‘)QM Renc Lﬁﬁu_’_

AP

e 2 ol
FRUTTI PR > ) d\\¢ %&n........,m:-lg’zi "‘"""""-'gg"\‘\"'(’y\?/ o\e'; .............. —
signaturggf Bt 0 signature of BLELRO . S'E”a“:: of \\{&g\sﬁ\e‘\\ﬁilenature of
2 . Repr n
o o Block Land & Land Refor;llls Oftﬁeé@%%%\%&a S epresmiatie o
: pur &Y (' ty ineeri
/ (ﬁj!'& Gopiballavpur %“g\%\“\“ 1 3 m&"ﬂrﬁ‘&?\’é@? Rﬁ%‘l
Gopialiavpur-| Development Block
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—

L[SWOBOKID T gy
MINING LEASEAREA (INWA) B M-S A

State: West UQM/
t: hargram

District:

“Sub-Divislon: M
Geo \TMM«P«\/PD 2
’E/’}QL\@)//

ev

Block T A
gl Gt

pS:
W’/W
ol

3. | LOCATION OF MINEG L No
Plot No(s)-

(ROR to be

attached)
;,at!tudc | Long
Q741 . 500 oXs 0" © ‘JIG-
"o 13- A5 E

GPS

foartE = =
—.—

2. | NAME OF RIVER SOPARNA = A

< MINERALS OF THEMINE
AVAILABLE (METAL/ o Aen CHA

6. | APPROACH ROAD

| RACHHA/ NO APPROACH ROAD). L
7 | NEAREST STATE HIGHWAY/ NATIONAL & D AD — ©
HIGHWAY (WITH DISTANCE) L RoaD —6< 15 K.
8. | NEAREST BARRAGE OR DAM TH e DA <oyl 3
- —
-fv ~ado JL Ve

_____QI/S'Q\@_,’—/ —
9, NEAREST EMBANKMENT (VVITH
yind N4 Shodd b Shi *J[\ﬂun—@gch- .
72, YoM de -

|| DISTANCE) -
10. | NEAREST PUBLIC STRUCTURE (WITH c oo l—" >
| | DISTANCE Ho o PIT A - O RN
11| LOCAL ISSUE, IF ANY NO ANY 0BIECTONT TT#HE’T'IMQEP
> [WHETHER RECOMMENDED FOR MINING NES L L
_,_(M e
13. | REM ovT Larep, PRI= J RER
ARKS (IF ANY) B CHE s =_ AND
No T qu CoRDED IN Po R ST ALEA-
. T o
/s w20 VS e
signature of BL LRO signature of Signature of e G2\
V%f Lan? & tl;alr;d Rcf&ru}r;s Orﬁ“rgzm:gnlaglyegm 2:\9{'253;,,,,,,,‘3““ of e i
nu on' Publi
Jopiba avp e*ecu\}::f\ ?\O'f%&g\bn, na g(am.&é‘.bhc ::alth nal
mat\gm\-mgo\ Juon %ﬂm&?ﬁ%),\‘m\oa Officer
P Gogbalavpur-Il Development Blocn
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TMINING H \\‘ ARIA(IN HA)

<ol SN S s Bmpeiriinde

LOCATION OFF MINE

!! g % -
§ b
Feasnblhty Repo.
INE HLOCK I f2 & 7 T e

| attached)

f\'\'\ L (‘ " RIV f

MINERALS OF THE MINE

£ -x}’?!\On\'H ROAD AVAILABLE (METAL/
5 KACHHA/ NO APPROACH ROAD) ’

i7. . | NE A REST STATE HIGHWAY/NATIONAL -

_ HIGHWAY (1ITH DISTANCE)
Mmm BARRAGE OR DAM (WITH
L DISTANCE)

~ NEAREST EMBANKMENT
(WITH 1_;15'1 ANCE)

NEAREST PURLIC SIRU('IURL (Wi’ l'H
i DISTANCE)

¢
¢
B A
a'
1

, hu:mussm iF ANY z

o 12: ! mlekl\l((JMMLNI)LDYORMINING
('L/IUJ s 2

13, REMARKS (1F ANY)

— 5
0372} - e

Cﬁ’i‘/ A&L ho&n

L P errevesiisarreressea

"%:“*-“%f 90 (o Slgnature of




Feasibility Report for Sand Block
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55

SWNDBLOCKID [ NiNJH.32
i_MNlNG LD'.\ASE\-TEA (IN HA) | 95.06
1 |‘ State: West Bengal
1 \‘ District: Jhargram
| Sub-Division: | Jhargram
\ \ TBlock: Sankrail
| PS: Sankrail
" GP: Laudaha, G.P.- 10
j Mouza: Shimulia
3. | LOCATION OF MINE L No. 278
' Plot No(s). 1235, 1281
(ROR to be
l attached)

Latitude Longitude
22°7'40.639"N 87°07'6.107"E
22°7'18.607"N 87°6'38.096"E
22°7'37.683"N 87°6'12.747"E
22°7'59.519"N 87°6'46.384"E

GPS
Coordinates
4. | NAME OF RIVER Subarnarekha
5. | MINERALS OF THE MINE Sand
APPROACH ROAD AVAILABLE (METAL/ Kaccha
KACHHA/ NO APPROACH ROAD) :
7. | NEAREST STATE HIGHWAY/NATIONAL P.W.D. Road, with distance - approx 6 kms.
HIGHWAY (WITH DISTANCE)
8. | NEAREST BARRAGE OR DAM (WITH NA
DISTANCE)
9. | NEAREST EMBANKMENT Subarnarekha Embankment, with distance approx - 200 mtrs,
(WITH DISTANCE)
10. | NEAREST PUBLIC STRUCTURE (WITH Public House, with distance approx - 300 mtrs.
DISTANCE)
11 | LOCAL ISSUE, IF ANY NA
12. | WHETHER RECOMMENDED FOR MINING Yes
(YES/NO)
13. | REMARKS (IF ANY)

Signature of BDO

Signature of BL&LRO S

-~

ignature of Sagnalu of Signat

f

Block Development OfTi i R - Otlicer REprESCnAtive ol Representative of R
ek Land & Lang ngforms epresehizgve of
Sankral e Jhargram B Gt Jhdrgra rrigallon&Waterways Jg bh I'\??NS) Reg nsport
\ Assxs\an\ Eng\r{)eer :‘\a(!‘;"""‘o‘s:: Q?ﬁﬁlgaﬂ Danbck = ficer
lood Ma Rohini+Jhargram
Jnargr r“FDN\sion Jhargran g Q‘@

plan



1. | SANDBLOCK D

2| MINING LEASE AREA (v 1A

mw,ﬁ_;l_,/
TH__—

78-76 B

3. | LOCATION OF MINE

State:
District

:
Sub-Divislon: Jhargram
NAM RAM
Block: .
PS: n 7 A & _@ A

GP: /
Mouza: W
JLNo. ___ —

Plot No(s)- 1

attached)  ——7rrge | Lon imde

Wi
hargram

AMAE
A
MALAM

L No. ]

(ROR bobe
/

22'4'y6- 426"HN 97 % 40-686"
201s2.372"N 57°g' 53119 E
22°'40-509"N M_ﬁ'ﬁﬂf—i
2200122-905"N. 87'9’ 0.076"E
P> 2041 13-428"rY 3749'10:972"E

Coordinates

2| NAME OF RIVER SUBRRNHREKHA RIVER

5, | MINERALS OF THEMINB sand Y.

5| APPROACH ROAD AVAILABLE LE (METAL/ LD oa
KACHHA/ NO APPROACH ROAD) Pvslad g (Fuwk

S NEAREST STATE HIGHWAY/ NATIONAL e R ) Lg -9 )

HIGHWAY (WITH DISTANC
T NEAREST BARRAGE OR DAM (WITH

N e

A
6‘00‘( UQ&M\ ')!\ M C“slgnatum of

Representative of

cher Slzmtuncof E‘Wm

N
ayagram Development Block. hU‘“d g1

Baliuerla Jhargram B\t goﬂ\

WaarnTA

. DISTANCE)
9, NEARESTEMBAN!GJENT(WITH N _p[
DISTANCE) T
10. NEAREST PUBLIC STRUCTURE , .
DISTANCE) 9. ¥
11, | LOCAL ISSUE. IF ANY NO
12. WHETHERRECOMMENDEDFORM]N!NG Ye 5
(YES/NO
3. | REMARKS (IF ANY) Hoy( be ollowes s

%\

-.un- ssssiel ....

Signature
Qb\@ J‘%

.—--m—

Repfesennuve

igation & Waterways l‘ubl‘\

aW D\a\ Q'
of* “a\(‘JemBT\‘ “‘&‘i

AN ataram
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Format

e
SAND BLGCR “€asibility Report for Sand Block

K

MINING |,
EASEAREAUNHM MIN-FH_3\y
57-26 HA
State: West Bengal |
District: Jhargram U
Sub-Division: | Jhargram
Block: NANAGRAM
PS: NMANAGKAM
GP: MmALAM
3. | LOCATION OF MINE Mouza: MALAM
JL No. 125
Plot No(s). )
(ROR to be HIBI26F, HID1RIER
attached)
Latitude Longitude
2294'7- 187" N 87%"18-09¢"E
22°4'16-015" N §79'36. 792" &
20410 729°N__ (876946 589"
GPS 22°3149.38 2"~ |87°9'5Y-32¢"E
Coordinates  [22338°2 72'N (87730431 4"E
2293'31.030" N _|872°9'57.985"€

210

SUBPRNARERHA RIVER
Sand

Rvaslable € PLecye Yoo a)
Ly ¥ [8-2)

4. | NAME OF RIVER

S. | MINERALSOF THEMINE
6. | APPROACH ROAD AVAILABLE (METAL/
| KACHHA/ NO APPROACH ROAD)

7. | NEAREST STATE HIGHWAY/ NATIONAL

|| IIIGHWAY (WITH TH DISTANCE)

T NEAREST BARRAGE OR DAM (WITH NI

| [ DISTANC

9. | NEAREST EMBARKMENT (WITH NN
DISTANCE

10. NEARESTPUBLICS’TRUC’URE(WITH q.g E-’V‘O .

| | DISTANCE)____ ~

11, | LOCALISSUE, IF ANY ] ND

5 [WHETHER RECOMMENDED FOR MINING y E3

YES/NO J——
13 | REMARKS (IF ANY)

Hoy e odlowdd .

\)
W C ; \\\“’\
.,;natureo?

M’o\“’

! ef Sl.natumcf Slgnnuu of
‘OCk e \‘\lémﬂdf? & BHICE[ Slgnature O' \\*0‘{\ Representative of Rzprmnu Represen we of &‘-@
Nildh[l)é - ll,» t:{m“ia'lntk & nd Inlgaﬂnn&Wuemys \OC
B L 4 TU Dent. " CPL
\ I 0\0\-
gt N w e
O )
s Enale »ol- -\ (_nﬁ‘.‘n‘; §
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Format

211

Feasibili
- ili d Block
TS B0 Report for San -
2| MINING N -s R o
- LEASE AREA (IN HA) 4?)'%3 WA
—
State: M
f_‘f‘_‘,’ﬂiﬁlﬂi— W
GP: /’—‘_"__}:./ —
Mouza: Cheorv e el %&'@"F >
3. | LOCATION OF MINE L.
Plot No(s)- 9202, 3205
(ROR to be
| attached) .
attZChC ﬁmde LOH mde ',:
21217 S¥6 3HS!1! '%S?!j’/:r_
AT AT 1) - HRDE
2.7 1/ AQ 3%h Bt S o693 E
GPS oo I AgLurh 36 S o HIVE
c°ord|nam Q I Sso- Yy %6 S’ L" {E
2. | NAMEOF RIVER L oar o, o ,
< | MINERALS OF THEMINE sand
= [ APPROACH ROAD AVAILABLE (METAL/
|* | kaciHa/ NO APPROACH ROAD) WAm e WA
7. | NEAREST STATE HIGHWAY/ NATIONAL Z - O~ (o WV
| HIGHWAY (WITH DISTANCE) M- b s VWM R
T NEAREST BARRAGE OR DAM (WITH oo A ~ o . o
|| DISTANCE) g MA WA D s =D L*Qr
5| NEAREST EMBANKMENT (WITH rod otdn Fiben S s
DISTANCE) Bkt 4 Shuvldbe Chafted Jorwnds Rirensiialy o)
10. NEARESTPUBLICS'I'RUCTURE[WITH Qa2 — (P VI
DISTANCE) | Yon plired = lo B \WM
11 | LOCAL ISSUE, IF ANY N0 Gwy e ekem, 2k B <$g
1z WHETHERRECOMMENDEDFORMINING ! = -
OVESNO) ______—— ™ T , R Yo
13. | REMARKS (IF AN N -gH- 08 Moy Be oo AL
( Y) (NeAABE ae i 2R whcp&d, dp\:
.m/'

o —

ook Lund &

- 1.80\‘“.‘
plant

sy AR O iy

\ng

Signature of

Signature
D\C.)Representative of

Abwayaent &  Public Health

Gopibollaupur 11 trgateg ‘
de r:\ am_ .
F‘S‘N\sko a3 ErEnssine feRk), viRDD  Officer

GopiballavpuHl Development Blok

i
@w-g%"mddq vapovi et fooad hanew)
Ny I - 2
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- 28
BEFORE THE HONBLE
NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH,
KOLKATA
ORIGINAL APPLICATION NO.
36/2025/EZ
In The Matter of:
Ashok Khamri

... Applicant

Versus

The Chairman and Managing
Director West Bengal Mineral
y 48 LY 2 EN Development and Trading

Corporation Limited & Ors.

T i ... Respondents

AFFIDAVIT-IN-OPPOSITION ON
BEHALF OF THE RESPONDENT
NUMBERS 07, EXECUTIVE
ENGINEER, JHARGARM FLOOD
MANAGEMENT &  PLANNING
DIVISION, IRRIGATION &
WATERWAYS DIRECTORATE,
JHARGRAM DISTRICT.

SIBOJYOTI CHAKRABARTI
Advocate
For The State of West Bengal
Email: subho.advocate@gmail.com
(M): 9007035534
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